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IIT THE CENTRAL ADMINISTRATIVE TPIERIMAL, JATFIR EEWNCH, JAIFUR
OA Moo 545,57 Tate of crder: 27.01,.1993
1. Madhav Saran Sharma at present working as Senicr T.0.A. in the

Office of Chief General Manager Teles:mminication, Jaipur.

Z. Girish fumar Sharma at present working as Cenior T.0.A. in the
cffice of Chief 3eneral Manager Telescmmunicakicn, Jaipur.
Z. Ram cChar:n Meena, now-a-days working as Senicr T.N.A. in the

cffice of CT.G.M. Telecommmnication, Jaipur.
.. Applicants
Versus
(o)

1. Unizn of India through the Cecretary, Department of Telecom,

Zanchar Ehawan, Sansad Marg, llew Delhi.
Z. chief General Manager Telecommunication, Depavtmenk of Telecom,

. r
Rajasthan Circle, Jaipur -7.

z. Assiztant 3eneral Manager (Admn.), <ffice of the <CJ.3.M.T.,

Rajasthan Circle, Jaipur-7.

None present for the applicants

Mr. R.A.Yadav, SDE, Derartmental Rep. for the respondents

CORAM:

Hon'kle Mr. O FP.Sharma, Administraktive Member
Hon'kle Mr. Ratan Prakach, Judicial Member

ORDER

FPer Hen'ble Mr. ©.P:fharma, Administrative Member

In this application wondezr Cection 12 of the Administrative
Tribunals Act, 1935 & 'chri Madhav Savan Zharma, Girish Fumar Sharma and
Fam Charan Meena have prayed that the order dated 22.11.1997 (Ann.Al) by
which the applicants were zounght to ke reverted if they Jid not furnish
the rejquired undertalkings, may bLe quashed and the respondents may hke
directed ncot to revert the applicantz from the post of Seniocr T.0.A. A

further direction has been sought to the effect that no money may ke

recoverad from the applicantes vide order dated Z2.11.1997 (Ann.Al).
2. llzne ie present c<n behalf of the applicants even in the second
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rcund. We have heard the departmental representative and have peruséﬂ
the material on record.

3. Part of the crder Ann.Al dated 22.11.1%97 Ly which the applicants
were scught to be reverted reads as under:

" In acoordance with [OT New [elhi letter No. 15-7/26-TE-IT dated
20,3097 and 15-3 9e-TE-II dated 17.7.97, the fillowing officials  who
are alread§ offisiating in Sr. TOA (G) grade will continue to officiate;

till the <clarification swaght f£or from DOT MNew Delhi is received.

. Further they have to submit undertaking in the perfirma attached that in

case supernumery posts are not sancticned Ly the DOT lew Delhi, they

will stand reverted w.e.f. the date from whish po2ts are not available.

31.Mo. Name of officials 3/L Mo Reference ~f Prom-ticn

1. Zh. larain Zingh 125 3TA '15-132/ecrr, 30 dated 0O=1-30
2. Eh. Rajesh andhi 124 - do ~

3. Sh. 3.M.uniwal 127 - do -

4, ch. A.F.Sharma 12= STA,1E-132ecer /23 dt. 25,3095
5. Sh.Madhav 2.Charma 129 - do -

6. Sh.Girish Fr.5harma 131 - do -

7.  Sh.R.C.Meena 132 - do -

a, 5h. R.K.Chawla | 134 . =do -

211 other terms and conditions will ke the same as menticned in
letter quited in earlier crders izsmed in this connection. In case any
clarificaticon ie rejuired the same may te called fer from thie off@ce
tefire implementation of these crders.”

4. The dJdepartmental representative has produced bafire us an order
dated 7.1.1998 izswed Ly the «cffice =f the Thief General Manager
Telex~m, Fajasthan dircle, Jaipur in which it has been cstated that the
cfficialg listed in the porticn of the crder reproduced akcve are not
rejquired tc submit their undertakings and their pay and allowances as

cfficiating Senicr T.0.A. (3) may ke drawn and paid withouat any
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undertaking from them. It has farther heen stated in the said -rder that
these officials will not be reverted in view of the instructicns
received from the DOT Hew Lelhi, referred to in the said crder. The
names of the three applicants are included in the =aid corder to whem
thié crder is applicatble. |
5. In these circumstances, the relief <laimed bky the applicants
stande all-owed ky the crder passed by the respondents on 7.1.1793, A
copy of which has heen taken <n reccrd. The OA has, theref-:rg-, Leccme
infructucus and it is dismissed. Mo cvder as to cost

g nd— [
(Ratan Prakash) (0P [4ha 3)

Judicial Memker Administrative Membetr




